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IN TH£ cefdtral AoniNisiRAryE tribunal

PRINCIPAL BENCH

NEU DELHI.

' 0. A. N.0, 1 7 28 /96 r> 4. e a • ■ ii t-i nc
MA 1545/96 decision 11.11.96

Hon'bls Smt.Lakshmi Suaminathan, Member (3)

Hon'ble Shri K.Muthukumar, Member (A)

1. Shri Keshau Prashad
s/o Sh.Sukhu Ram
R/O Qr.No, 2aOC, Guards Colony,
Railuay Colony, Gh azi ab ad( U P)

2. Shri Banuari Singh
s/o Sh.Balla Singh Meena
ijr.No. 26 5-A, 3 sc. 9, Nau Wijay Nagar,
Gh azi ab ad( UP)

3. Sh.Sukhbir Singh s/o Sh.Chhidda Singh
R/o Willage Brij Nath pur, P.S. Harsanpur,
Distt. Ghazi ab ad( UP)

4. Sh.Mahender Singh S/o Sh.Singaroo Singh
Qr.No. E-5BA,Punjabi Line,
Railuay Colony, Gh azi ab ad( UP) .

f  .. • • Ap p 1 ic an t s
(By Advocate Shri Yogesh Sharma )

Vs.

1. Union of India through the Genl.Manager
N.R, Baroda House, Nau Delhi.

^2. The Diunl, Railuay Manager,
N.R. Near' Nau Delhi Rly.Sfetion,
Neu Delhi.

3. The Sr .Diui sional Personnel Officer,
N.R. near Neu Delhi Rly Station,
D.R.M. Office, Neu Delhi.

4. The Asstt. Engineer,
N.R. Delhi Division, Ghaziabad(UP)

5. The Sr.Divisional 3c Electrical Engineer,
Electrical Multiple Unit, Car Shed,
N.R. Sfefetion, Ghaziabad(UP)

.... Respondents

(None for the respondents ) ~

0 R?^D E R rORflL).

(Hon'ble Smt.Lakshmi Suaminathan, Member (3)

In spite of nciice having bean issued to the

respondents and the learned counsel having appeared on

19.9,96 Ljhen he sought time to file reply^ no reply has

been filed by the respondents and none had appeared ' ;

on their ^^ehalf even on the second c all .In th e c i re urn st anc-
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'A,

in accordance with the rules under intimation to

the applicant So

4, 0«A« is disposed of ai^ the a<^inission stags itself.
C"

No .order as to costs.

(Smt.Lakshrni Suaminathan)

Member (3)
(Koflu'^hukumar)
Member ( a)
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